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O R D E R 

31.07.2019   Learned counsel appearing on behalf of the Appellant submits 

that the immovable property in question was auction purchased by the Appellant 

pursuant to auction called for by Allahabad Bank under the SARFAESI Act and  

auction took place prior to initiation of the ‘Corporate Insolvency Resolution 

Process’.  Therefore, according to him the said immovable property cannot be 

treated to be a property of the ‘Corporate Debtor’ and the ‘Resolution 

Professional’ cannot take charge of the same. 

 Issue Notice. 

 Mr. Abhishek Anand, Advocate for 1st Respondent and Mr. Shivam Goel, 

Advocate for 4th Respondent accept notice.  Learned counsel for the Appellant 

has already supplied the paper-books to them.  They may file reply-affidavit 

within 2 weeks.  Rejoinder, if any, be filed by the Appellant within 2 weeks 

thereof. 
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Let notice be issued on rest of the Respondents by Speed Post.  Requisite 

along with process fee, if not filed, be filed by 1st August, 2019.   

Post the case ‘for Admission (After Notice)’ on 2nd September, 2019.  

Pendency of the appeal will not come in the way of the Adjudicating 

Authority (National Company Law Tribunal) Jaipur Bench to proceed in 

accordance with law.  

   

 

[Justice S.J. Mukhopadhaya] 
Chairperson 

 
 
 

 
[ Justice A.I.S. Cheema ] 

Member (Judicial)       
 
 

 
 

         [ Kanthi Narahari ] 
                              Member (Technical) 

/ns/sk 
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